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O R D E R 
 

30.08.2019  Applicant/Intervener is allowed to extend the Bank Guarantee 

for another period of six months from the date of its expiry.  

 I.A. No. 2705 of 2019 stands disposed of.  

 

   [Justice S.J. Mukhopadhaya] 

Chairperson 
 

 
 

          [Justice A.I.S. Cheema]

    Member (Judicial) 
 

 
 

(Kanthi Narahari) 

Member(Technical) 
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